IN THE CENTRAL ADMINISTRAT IVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

G & Mo 32693,

CO.A.SE.No.sas/%') Date of Order: 7.4.1993
BETWEEN : I
1, T.Cp.appalaraju .. Applicants,

2. Bh.Ramakrishna
AND

1, The Superintendent of Post Office,
Kakidada Division, E.G.Dist,&;P.

2. The Director General, Dept. of
Posts, Dak Bhavan, Sansad Marg,

New Delhi, .. Respondents,
Counsel for the spplicants .s Mr.Krishna Devan
Counsel for the Respondents .+ Mr.M.Keshava Rao
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CORAM : ‘ |

HON'BLE SHRI T.CHANDRASEKHAKA REDDY, MEMBER (JUDL,)
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Order of the Single Member Bench! delivered by

Bon'ble Shri T,Chandrasekhara keddy, MemberkJudl.).

—— b
This is an application filed by“thé applicant
under Section 19 of the Administrative Tribﬁnal? Act to direct.
the respondents to pay to the spplicants the daily allowances
for the period of training in PIC, Mysore and to pass such

other order or orders 2s may deem fit and proper in the

circumstances of the c¢ase, ' i

" “ !
2, M.A.295/93 under Section 4(5){a) of the C.A.T.
. I -

Prodedural kules, 1987 is filed by both the applicants in the
] ‘

main O.A. seeking permission to file a single O.A, After
. i :

hearing Mr,Krishna Devan, Advocate for the applicant and
! ] i .

Mr,M.Keshava Rao, Standing Counsel for the respondents,
. ‘ ] |

M.#,295/93 is allowed ahd both the applicant? are permitted

to join together and file a single O,A. The Registry =X is

directed to register this O.,A,

3. The facts giving rise!to this C.A.'in brief a:e

as follows:- ;

4, - The lst applicant was aorking as Postman in
b

Gandhinagar Sub-Post Office in Kekinada and the IInd applicant
h | .

as Postman in Gollaprolu Sub-Post Office, Kakinada Postal
. | :

Division in Bast Godavari District, A.P. Ther first applicant
is directed to undergo ‘'Induction to Postal A%siétants
. Training' ié Postal Training Centre, Mysore f%om’17.7.1989'
to 6,10,1989 and the second applicant from 23T10{199G to

I
12,1,1990 by the orders of the 1st .responde'ntl.i AFCO rding to
the applicantsg, the first respondent has chosfn th péss bill
of the applicants in the month of Septembér 1992 to the extenﬁ
of T,.,A. claim and this disallowed the D,A, (D%ily'kllOWance)
claim, Hence the applicants had filed this O%ﬁ.‘for the

i

relief as already indicated ebove,



5. Tocday we have heard Mr,Krishma Devan,‘Advocate for

the applicant and Mr,M.Keshava Rao, Standing Counsel for the

respondents,

. \
6. Mr.Keshava Rao wanted time to file counter., Further

time fbr filing counter of the respondents is refu%ed. as the
material is sufficient and as several similar O.A.é had already
been disposed of by this Tribunal, we proceed to dispose of
this 0.A. at the admission stage. ' |
8. In the circumstances of the case almd‘ following the

. earlier decisions, we direct the respondents tb réimbuise the

|
applicants the daily allowance for the period of training the
‘ .

first applicant urderwent from 17,7.1989 to 6,10,1989 and the
second applicant underwent from 23,10,1990 to12,1,1990 at
.the Postal Training Centre, Mysore within a period of three

months from the date of the receipt of this ofdeﬁ. Out of the
\ !
amount payable to the applicants in pursuance of the order of
ety gkl Ve posd -
this Tribunal, the balance of the amount .dwdy after deducting
: o | ;

the amount if any already had been paid, |

O.A. is allowed, leaving the parties to bear their
‘ -

own costs,
I .

(T .CHANDRASEKHARA REDDY)

' - Nember (Judl,)

Dated : 7th épril, 1993

~

(Dictated in Open Court)

Toc - :
" 1. The superintendent of Post Offices, .
Kakinada Division, E.G.Dlist. A.P, ‘ | i
2. The Director General, Iept.of Posts, Dak Bhavan,
=d Sansad Marg, NewDelhi, 1 !
3. One copy to Mr.Krishna Devan, Advocate, CAT.Hyd,
4. One copy to Mr.M.Keshava Rao, -Addl .CGSC CATJHydL
5. One . copy to Library, CAT.Hyd. ‘ .
6. One spare CcoOpy. : : !
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k . IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
‘ HYDERABAD BENCH AT HYDERABAD.

THE HON'BLE MK.JUSTICE V. NEELADRI RAD
VICE CHAIRMAN - -

Fl

ANP

THE HON'BLE MR. k{BALASUBRAMANIAN :
' MEMBEK (ALMN )}
AND

THE HON'BLE MR.T.CHANDRASEKHAR |
' REDDY s MEMBER(JULL)

DATEDs | - Y -1993

v . L

) B , ORBEE / JUDGMENT

| ) | | .~ R.P.,/ C.B/M.A.No.
‘ - in

2 | | . 0.a.N0. 32693
I A . | - T.A.No. ' (W.P.No )

L S ‘ ' 'Admijted and Interim directions
: ’ ' issued.,

Allowed,

e e .
Disppsed of with directions
Dismiissed as withdrawn,

Dismiissed

issed for default.
Oxd red/Rejected.

No order as to costs.
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